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It has been ohserved that same of the Tiepartments engage Prvate Advocates
(ouiside the panch) on very ligh foc without seeking the prior approval of this
Department. Thereafier. they seid the proposal to this Department for seeking EX-posl
facto approval. As per extan mstructions, the procedure for engagement of Private
Advocate 15 that the proposal should first be approved by the Mimster, In-charge of the
concemned Department and then to be refarved o this Department for obtaining the
dpproval of the Minister of Law und Justice. Such approval should be obliined before
sngaging a Private Advocate.

x All ihe Minisides/Deparimenis are, lherefore. requesied thal whenever they
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PIODUSC 10 Chgage any Dimvatc Ad Calc, tht:} should invara Y SUCK Pnior approval of
this Department. Such cases will be processed m this Department expeditiously. In
tuture, the proposals seeking ex-post tacto approval tor Sngagement of Private Advocate
will not be conmsidered or approved by this Department except m  exceptional
circumstances warranting emergent action in the public interest,
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